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This matter has been taken up to-day on being
mentioned by the learned counsel for the petitioner
and learned Addl.Standing Counsel Shri B.K.Nayak. It
is submitted by the learned counsel for the petitioner
that on the question of entitlement of the pe titioner
to be appointed to a Group D post he has filed U.A.661
of 1998 which has been considered and notice has been
issued to the departmental authorities. In view of
this it is submitted by him that this C.A. has become
infructuous.

We have heard Shri S.K.Nayak-II, learned counsel
for the petitioner and Shri B.K.Nayak, learned Addl.
Standing Counsel appearing for the respomdents. In
view of the submissions made by the learned counsels
for bbth sides, C¢A.496/98 is disposed of for having
become infurcuous.

Hand over copies of the orders to learned

counsels for both sides.
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